
Central Administrative Tribunal, Principal Bench, New Delhi 

O.A.No. 17/20(M 

Hou'ble Mriustice V.S Aggaiwal, Chairman 
Hon'hle Mr.S.A. Siugh, Memher(A) 

New Delhi, this the 4th day of August, 2005 

Aliok Kardam, 
S!'o Shri Rum Swaroop, 
R/o s-A, Bhagai Road/ Lane, 
Jangpura, Na",  Delhi- III 	 Applicant 

1v Advocate: Shri Yogesh Shaima) 

I. 	NCT of Delhi through the Chief Secret aiy, 

New Secit, New Delhi 

The Chief Secretaiy, 
N.C.T. of Delhi, New Sectt. New Dethi. 

The Director, 
Directorate of Social Welfare. 
Oovt. of NCT of Delhi, K.G. Marg, 
NewDelhi 	 . . ..Respondents 

(By Advocate: Mrs.Renu George) 

Learned couns& for the applicant states that vide order of 15.7.2005, it 

has been decided by the respondents to startthe enquiry and an enquiry officer 

has been appointed. Therefore, the teamed counset states that he may be 

permitted to withdraw the present petition and to take necessary recourse oflaw 

if any adverse order subsequentty is passed. 

2.Altowed as prayed 

M em her (A/ 

Subject to aforesaid, dismissed as withdrawn. 

V.S. Aggarwal) 
Chairman 

a 




